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Title: Further discussion on the motion for consideration of the Sixth Schedule to the Constitution (Amendment) Bill, 2015, moved by Shri Vincent H.
Pala on 5th August, 2016 (Discussion not concluded).

HON. DEPUTY SPEAKER: Now, we shall take up Item No. 73. Shri Nishikant Dubey.
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"In the Sixth Schedule Areas, there is no decentralization of powers and administration. There is no Panchayat and Parishad. All you
have is only a District Council which elects a few people and they enjoy unbridled power, but democracy demands that power should
not be concentrated in a few hands."
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"Units should be created that will represent people at all strata, for instance, the MGNREGA scheme is implemented at the Panchayat
level. Money comes directly to the Panchayats. If there is no Panchayat, there is no representation at the village level. Where will the
money from the Centre go to?"
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"The non-Sixth Schedule Areas are more developed than the Sixth Schedule ones. While the Sixth Schedule was enacted for giving more
benefit to the people and bring development at a faster pace, the result on the ground has been opposite.”
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Practically, there is very little development in these areas. There is large scale unemployment. amu Rzt fere aier 23 87 uren Frsa amu 3 vf¥en 3 3T
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In my view, whoever is corrupt should be dealt with strongly. A CBI Inquiry is on. Prosecution will start any moment against those found
guilty. If any new formation including new names comes up, the CBI should take up the cases. No corrupt persons should be protected. The North-
Cachar Autonomous Council in Dima Hasao District is under the scrutiny of the NIA and the CBI for the alleged misappropriation of over Rs.1,000
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HON. DEPUTY SPEAKER: Hon. Members, four hours' time allotted for discussion on the Bill is almost exhausted. As there are three more Members
to take part in the discussion on the Bill, if the House agrees, the time for discussion on the Bill may be extended by one hour.

SOME HON. MEMBERS: Agreed.

HON. DEPUTY SPEAKER: The time is extended by one hour.

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI KIREN RIJIJU): One hour would be insufficient for him, Sir!
HON. DEPUTY SPEAKER: He can conclude in one minute also; he knows how to speak.
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HON. DEPUTY SPEAKER: There are three Members more to speak and the Minister has to reply. Please keep that in mind.
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"Sub-committee sought to evolve a system by which it could be possible to remove the apprehensions of the tribal people, simple and
backward as they were, so they might not be exploited, subjugated and oppressed by the more advanced people.”
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"Tribal rights in land and forest should be respected."
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"We should try to train and build up a team of their own people to do the work of administration and development. Some technical
person from our side will no doubt be needed especially in the beginning. But we should avoid introducing too many outsiders into the
tribal territory."
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"We should not over-administer these areas or overwhelm them with multiplicity of schemes. We should rather work through and not in
rivalry to their own social and cultural institutions."
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"We should judge results not by statistics or the amount of money spent, but by the quality of human character that has evolved.”
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"The release of forest land for cultivation subject to certain safeguards was there in the old policy whereas the new policy withdrew the
concession."
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"The old policy had left a margin for the supply of the villagers' requirements from the outlying areas in the reserved forests and the
new policy decided to have village forests for this purpose. "
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"Free grazing of cattle in the forest was there in the old policy whereas the new policy has brought it under control.”
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"The old policy did not touch the private forests of the tribals. The new policy has placed restrictions to them."
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"The new policy made one important concession. It admitted that while it was emphatically opposed to shifting cultivation, persuasive
and not coercive measures should be used in a sort of missionary, rather in an authoritarian manner to attempt to wean the tribals form
their traditional method"
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"Like other blocks, Budget for development work in tribal areas should be for six years."

gorra fserat aedl A fre? uia el ¥ e e a1 gorra arcrer drar 2, BRcae afer wr gora srerer dar 3) 7 331 Rwe uz suden R BRcae akfie o da i & o oft
fen s Jrasen &, afe as s & Rena 3 ol aer e @wn 3t @ &6 A el U W goie d@of UrRn? 3ediol wal s gread of¥en ¥ Jaawic B soor s adfas @t
o) uz, am 3 fére edfos @Y ordl aer, sma o BRcae okfia o vw $org ame &) Stan dior war [ RBrapee @ & fe desd R ameier w1, dlesd fer amier ast
dair asi ardl o ur 2a1 &) Feiven Slaft elsomd aai enEy war A 32 Ard) s an 2@ &) as ad 1981 6t aerda w Asen wAd B PAd B sn cor Usi acrda T Asm As
ugget & ol 3 eere an R Jorast aen dodieoral &) 3K AEY 3erst 9 an 2e1 & b aerder 31 Asan o R g B e & et

g2rdl 3odiol P i -
"The right type of personnel with sympathy and understanding of the tribal people should be selected, preferably local people.”

ciftor aen gan? ordifesar ardt & srm qsi scraver oidl &1 28 &) s WARe By ves avs A qai oliffcierer B Berfer §) arsn ae s, w2 amu Auf2e b gpw ot 43 ared o &,
Sper? ey el &, A asl uz &

anft 3feier 3 s & gd diw Bifsires @1 des ol wdsee & a1 8, ag 1 & @ s &, 3 39 wr ¥ Ruwft 5 asvern anaan Afdser, A s 3@ 2 A as st = @ g,
Bt 2l By Gy-35-) aifel-dae 3 3

oft Rroric wa. aren (Breiior) @ w2 srpviae ydor dY Rrazer St 3 ol 3)

off forfdrbTen ga & & oifel-3ee &t ara @2 &1 §) A3 uar & s azuiae ygor RBrazer diser i odl & Aftvel, U3 sifel-dae of¥en & ary 3, 3 agell A5 arz i Sl warweft act
¥t 3, ag warell at 3t s &t 3,

dtor Y St.dft. ueotre @1 wie fpem A d Rrawer dseer & e & @ 3 4, A6l @s 22 & b 131 G wevee I orRur S 3 o 28 §
qetdid IR Asdl of dieen oS fisen -
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"Efforts should be made to induce the people in tribal areas to take up settled cultivation wherever possible"
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"Supply of necessary agricultural credit should be stressed"
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HON. DEPUTY SPEAKER: Hon. Members, we have allotted four hours for this Bill. We have extended one more hour. We have exhausted five hours in
total. Still, there are three Members who want to speak. If the House agrees, we can extend this discussion for one more hour.

SEVERAL HON. MEMBERS: Yes Sir.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ARJUN
RAM MEGHWALY): Yes Sir, it is very important Bill and we must extend for one more hour.

HON. DEPUTY SPEAKER: When the hon. Minister is saying that it is very important, then we can extend the discussion for one more hour.
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SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Vanakkam, Sir.

I would like to thank hon. Members from the other parts of the country. They have also participated in the discussion on this Bill. Though it is a
Private Member's Bill, I consider it as a very important agenda item or issue raised by my friend, Mr. Pala. s ga Sft of sier foren ) 3oalor arcest aft dlen 3,
aretr oft dienr &) anell &t @ w2 foen, ag oft 2w 3 amen &) ysene wde St of snet féren 2, ared ar 2, Aiftel pw sieid gu 32 @ o Sield gu ft aga g adren ) Sir,
would like to come to the point. Where is the Sixth Schedule applicable? It is there only in the four States of the North-East. In Meghalaya, there are
three ADCs under the Sixth Schedule - Jaintia, Khasi and Garo. In Assam, there are three in Karbi Anglong, North Cachar Hills and Bodo Territorial
Council. In Mizoram, there are three — Chakma, Mara and Lai. In my State, Tripura, there is no separate thing for any particular community. There is
a Tripura Tribal Areas Autonomous District Council and all the 19 tribes come under a single umbrella. ygeng sft aftigz sii erendvs & are 3 dler 22 4, qal
uz st 6 @1 Yé waret ordl 3, asi o & as e skplic @ wasllafa siidz i g @en gar &) s dsyer 6 I e B den-don ol &) Now, Si, I am not
talking about the amendment Mr. Pala has brought. Of course, it is essentially required that the Sixth provision under Article 244(2) and Article
275(1) of our Constitution deserves to be amended.

Of course, Shri Patel rightly said that there should be more discussion on it. Why is it so? It is because this was enacted right from the
beginning of our Constitution coming into being. While Meghalaya and Mizoram were under the united Assam, at that time this provision was only
with Assam, and after 1982, after the Constitution Amendment during the time of late Shri Morarji Desai it has been extended to Tripura initially
under the Seventh Schedule and after 1985 under the Sixth Schedule. But the main structure of the provision was there since 1950s, that is, from the
early age of the making of the Constitution.

Now, in these 70 years of our Independence, successive Governments at the Centre and in the States have governed the economic structure,
social structure, people's desire has been changed and it is the order of the day. So, that is why that provision, which was made during the 1950s,
was continuing for this long, which should be amended to address the aspiration and desire of the people.

But, of course, by honouring the main ambition or objective of the provision, that is, protecting the land within the hand of the indigenous
people / tribals ...

HON. CHAIRPERSON: Hon. Member, just wait for a while.

Now, Item No. 50, Shri Ravneet Singh.



SHRI JITENDRA CHAUDHURY (TRIPURA EAST): Sir, now I am coming to the experience of my State of Tripura. Till 1982, Tripura was not under the
purview of the Sixth Schedule. But the people of Tripura under the leadership of the Ganamukti Parishad, Communist Party of India (Marxist) and
many other political parties, since the early 60s, they have been struggling for the amendment of the Constitution and to promulgate the Sixth
Schedule in the State of Tripura. Why was that urge? You know that Tripura once was a princely State for more than 1300 years. The Tribal King of

Manikya Dynasty ruled the State. They were in the majority till the 1950s. Until 1949, Tripura was independent. On 15™ October, 1949, Tripura
merged with the Indian Union. As the fall out of the partition of India - Hindustan and Pakistan - thousands of Hindu Bengali speaking people had
been compelled by their destiny to migrate from East Pakistan. Definitely, they had migrated to the nearby territory. Tripura is surrounded by East
Pakistan, which is now Bangladesh, from three sides. That is very near. So, in thousands they came to Tripura, Assam and Bengal. Hence, the
majority Tribal State has been outnumbered by the minority people who migrated from East Pakistan and the original population has reduced to the
minority. Their land, language and culture, everything has been overpowered and diluted. That is why, there is a survival for the protection of these
people. Though there is a Tribal Reserve Law, but the Law of the land was not enough to protect the land in the hand of the Tribals.

On the other hand, because of illiteracy and because of under-development, the Tribals were divided. They are being alienated from their land.
So, this slogan has been raised by the Ganamukti Parishad, the dominating political party and the Communist Party of India (Marxist), that the
Constitution may be amended immediately and the Sixth Schedule be promulgated in the Tribal areas so that the land be protected and the culture
and language of the adivasis and tribals may be preserved and developed. But it was not so easy. There has been a huge struggle. Lastly, in the year
1977 when the Morarji Desai Government came, in Tripura also, the regime has been changed. The Left Front Government for the frist time assumed
office. The Left Front Government was able to convince the then Union Government, but the Union Government was not in a mood to agree with the
Sixth Schedule proposal. As a strategy, as a compromising formula, Tripura had accepted the Seventh Schedule. Then, after three years, in 1985,
again, the Constitution was amended and the Sixth had been promulgated.

What is the difference between the pre-Sixth Schedule or pre-ADC and post-ADC? Before 1982, though there was the Land Reforms and Land
Records Act like in the mainland where PESA was there, dfadf 31eft s1af uz enet 2, @l anfeaf3edl &t spfter Stz-anfeah ordl wfle was 2, ag swflar e ol 8
st &) That was also there. As per the 1960 Tripura Land Records and Land Revenue Act, no tribal land can be transferred to non-tribals by any
means, but that Act was not enough that way. In the tribal contiguous areas, in those days, the ruling party of the 1960s and the 1970s, very
intentionally, non-tribals were rehabilitated. They were given accommodation. They were given land in tribal contiguous areas.

Tribals are very backward educationally, economically and socially. On the one hand, the Government does not have any programme to uplift the
tribal community and, on the other hand, there are the ill-fated refugees. The Bengali Hindus have not migrated to Tripura with pleasure. They were
the victims of the instrument of partition. They have been compelled to migrate, but they also have not been rehabilitated properly or they were not
looked after properly.

So, there was a mismatch. Tribals, being very backward and very simple, have become the victims. Now, after 1982 when the Sixth Schedule was
promulgated, not a single inch of land was transferred to non-tribals. Not a single part of land is being transferred to the non-tribals. Of course,
those non-tribals are living within the Autonomous District Council area of Tripura. Those families whose names were in the electoral rolls of 1971,
they have the equal right like other non-tribals. They have been very peacefully residing there. They can sell; they can purchase; and they can do
anything like the tribals. That way, today, in my State of Tripura, the tribals have been protected. The land has been protected. Further alienation
has been checked. The harmony could be established. Of course, land does not mean everything. Land is very important, of course. Why are these
tribals called as 'indigenous'? 'Indigenous' means that their livelihood is based on the indigenous form of living. They do not know any other than the
primitive form of cultivation. They know only the Jhoom Cultivation or the shifting cultivation. In most parts of the North-Eastern Region, in Tripura,
in Mizoram, in Manipur, Nagaland and Assam, those who are very backward, they are surviving on the shifting cultivation. This is the indigenous
form. When we say 'indigenous' in any form of the world, it would mean the indigenous form of livelihood. Once the land is protected, slowly, the
standard of living of this section of the population has to be improved. They have to provided education; they have to be provided the skill; and the
new form of life should be introduced for them. That is why, the main objective of the Sixth Schedule is to protect the land. But, they should not
confine within that.

There are other linkages for development. They should be encouraged to the modern way of life. What is this? How could they enjoy the
benefits of democracy? How could they enjoy the benefits of science and technology? How could they enjoy the benefits of modern livelihood, culture
and everything? That is why, I do agree with my learned friend Shri Dubey. segior dlen s dan fsen, Yo fsen sRn, MUor aen wxp 330 &7 @46 diw &) s
a2 forasel w2 arell &) 3317 10 ) Joa ailent Joir aifde; 308 dl 33 e ves Asdu 2oft anfaw; Here, I would like to congratulate or appreciate that during the

time of Shri Rajiv Gandhi the Constitution 73" and 74" Amendments were passed. It was not implemented properly even in the Congress-ruled
States. That has opened up some opportunities. Today, in most of the States where the vibrant three-tier form of Government is functioning or
panchayats are functioning, the development is also vibrant.

We are experiencing this three-tier panchyat system in my State of Tripura. The people at the grass roots level, that is, the panchayat level,
again at the inter-mediatory level, the block level and at the district level, they chalk out their own plans and implement them. That way, the
people's amsfierdt or the sense of ownership has been built. People have realised this. zr sft dicrt & b goror Yen e, dan Ren, S13 smu dier 22 & R aidh sft o
o feem, aircht oft of den RBem e i &) sidt Sft &, eneht Sft &, it oft 81, The country, the land, the resources and everything belongs to people. It does not
belong to you or me alone. When people realise that it is their land, their property, their State, their district and they chalk out their plans
accordingly, the participation would be something different.

I am not talking just about my State. Wherever in the country - whether it is BJP-ruled States, Congress-ruled States or States ruled by any



party — the three-tier Panchayat system is given a free hand and capacity has been built, the economy there and the standard of life of people are
different, people's urges are different. But unfortunately in my State of Tripura the case is different. Tripura is a tiny State of 10,449 square
kilometres. sreriAg, wen azy@er @1 ol v ast Bren 2, eI gRer 3 ot Oler 3 Rft B @or ¥ AdeedlA o R 2, el w el ) &, Afver
d.d.eu.Elal. g @ @ frerd, 65 per cent of the area of Tripura is under the TTADC, only 35 per cent of the area is outside TTADC. But there I find
the difference. In the three-tier Panchayat area, participation of people in the functioning is something different. They are in the ADC areas in the
absence of the intermediate level body, in the absence of the District level body. The ADC Village Committee does not have any role there at the
intermediate level, at the District level. The State Government, in the absence of the provision, made block level committee, block advisory
committee substituting the intermediate level. But now we are strongly feeling that protecting the land alone does not suffice for the development of
Adivasis, the tribals. It does require empowerment. How? There also the aspirations of the people should be taken into account. The mechanism
may be something different. In the ADC areas also that three-tier Panchayat system or a system similar to that should be introduced.

In ADC areas, Council areas also urban areas are coming up like district headquarters, subdivision headquarters, mandal headquarters. In my small
State of Tripura there are 15 Nagar Panchayats and they are directly receiving funds from the Ministry of Urban Development. Apart from getting
money from the State's Budget, they are getting money directly from the Urban Development Ministry. That is good. But in the ADC areas when they
send the proposals, they say no, it does not come under an urban area, how could that be given in the ADC area? The ADC villages and ADC sub-

blocks were deprived of even the award of 13" and 14'™" Finance Commissions. That is why my argument is that the Government should consider
that the three-tier Panchayat system and also the urban body should be there in the ADC areas also because the tribals also feel that they need
streetlights, good roads, good infrastructure for safe drinking water, infrastructure for amusement and other things in the city they live. But it is not
there. That is one thing.

Secondly, though it is not within the purview of the Sixth Schedule, it should be considered. My friend Shri Kiren Rijiju is in charge of the Home
Ministry and the Sixth Schedule is also with the Home Ministry. During last 29 months, I have met him four or five times personally and also with
delegation. In our country, every citizen is entitled for one vote, whether he is Rashérapati, Pradhan Mantri, Mantri or Santri. Everyone has his own
mother tongue. siusft m;snﬁ\m, 3y efor Bl 9 Qe 8, oY aga arcen eenn 3, @iifds aweft m’(;snﬁm 3, I would like to speak in my own mother tongue. My
mother tongue is Kokborok or Tripuri. If I have to speak in Kokborok, I can speak better than you. That way, I can express from the core of my heart.
But I have to speak in English or Hindi. My friend Shri Rijiju gives a prototype reply every time that some time in 1993 or 2003, a committee was
constituted and they have not done anything. I am not talking only about my own mother tongue. I am also recommending Maithili, Bhojpuri,
Rajasthani etc. Shri Rijiju, you are from north-east, from Arunachal Pradesh; the same heartburning is there. You should look into this matter. It is
very important. We are talking about the Vibrant India. fégemer aa amaa fEgzmer aor s 8, s/ gt g2 oufer, Serenfn & s, s, AgmgAur @1
samoraidl A sooicT & Ul A oft et sisw? aer urRl [ &a of figeamll & sz ord A wsd Ro as a3 el

You are nailing Mr. Pala because he was once a Minister and he is a member of the Congress Party which was in power for more than six
decades and they have not done it. amds ursr s1en 2 3muds urs Fa e &) 3 serelt ast agara A2 ame &) Please do something. We may have the difference.

oftf ferfdrsTeer g [ygar 91 Rrazer dseger 3 apelic a2 epRIgd @l ol B &, a8 gollos &) anu fres uren @ &ndP)l @5 aeiice, oPRice &5 A 3 30 Sl YRt
Rrzear & arer av2 33 4 b g0t DI darier Breesr o 3ge @, 9a s11 acnse, aifds snuat age orar, 1995 o 6f 3) 333 surer e & s

oft frcog, dierdl: safifere oY ot dren Ry uren oft it auisdic e, 3uds e 3 wgaa ol § us vdlelt &, difor vl 81, RBrazer disya &, Mouer diseer 81, wa adl 2ol
tergret dtofl enfde, st @ slifse @ anfdw; @<} & weu should be the same everywhere. For ADCs, some extra thing should not be there; it is wrong. I
do agree with you. But what I am telling is that not only the land, but the culture and the language are very important today for the unity and
integrity of our country. I think this Government will definitely take care of it.

Thirdly, yaerre it of @ifdrgz & are 3 @ar 3

He was saying that Nagaland and Manipur were not under the Sixth Schedule. In Manipur where there were eight districts and seven more have
been added, in eight or nine out of 15 districts tribals are in a majority but there are no Sixth Schedule areas.

The then Congress Government in Manipur brought three legislations and those three legislations were very cleverly against the tribals and they
were about how to deprive the tribals so that they would not claim ownership of the land. In Manipur also there are Nagas, Kukis and Jhumis. In the
Naga areas, in the Jhumi areas and in the Kuki areas, there should be autonomous district councils under the Sixth Schedule.

Simultaneously, I would like to debate about the point which was raised about Madhya Pradesh. In Madhya Pradesh, Andhra Pradesh, Telangana and
Chhattisgarh, there are some systems. There is what is called Integrated Tribal Development Agency. Who is the Chairman of this Agency? It is the
Collector. They get crores of rupees but he is not accountable to anybody. There are exceptions. I have seen some officers doing good work but in
many places there is corruption. So, there should be a mechanism of the elected council and not a nominated body. There should be such a
mechanism. I would like to very strongly recommend that. Why should there not be autonomous district councils in the tribal majority districts of
Madhya Pradesh? It ranks first in our country with a tribal population of 1,20,00,000. In Maharashtra, there are 1,15,00,000 tribals.

oft forfdrproa ga & ar@iew, it e & &, seut a2 afie o1t Sit varm 2 afie ediae wsfoare 8 ag graca & ferm ford & i adt Sfta @ ama 2 safew soml aga oo @l
bt amagrasar o 3

oft Brdtog diterdt: dan 3 &, Under the Integrated Tribal Development Agency concept, there are some exceptions. Some IAS officers are doing very good
work but in most cases that development has not taken place. You go anywhere, like Korba in Chhattisgarh, or Araku in Andhra Pradesh, or Bastar;
there is no business in the hands of tribals. They are there in the name of adivasis only for the sake of it. When you go to the sub-divisions or big
towns and ask for their shops, there is nothing.

18.00 hours



We have to go into the depth. That is why I am recommending it. # o &1 uad PRy, Jerenst arn a1, dgf ot 3ot 38 & fas 100 yferora fora RBurddie
# 8, grsact @ e leny A¥ urA orloal sne e did @5 s ot arsd &, amu snfdardt vendt & I told him that I do not agree. &3 & wwmr 8 sn anfgardl, sie-
anféanf3rl @1 ves Arer ¥eon ) dies &, 320t snfeaf3wl o1 St afdepr 2, darer Area Astzeel I K &, Jorep FdiorR o uSo, clfdper apft U vae 3 uiad sy A

St s sefyafdasme &, ...(wmue)
HON. CHAIRPERSON: Shri Chaudhury, you may continue next time.

The House stands adjourned to meet on Monday, the 27th March, 2017 at 11.00 a.m.



